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IN THE CENTPAL ADMINISTFATIVE TRTEINAL , JATIFUR BENCH, JAIPUR.

* * %
Date of Decizicn: 21.8.96
CA 613/94 ’
H.C. Pande . ««+ Applicant
Versus _
Union of India and ancther ..« Respondents
CORAM:

HON'ELE MP. GOPAL T'RISHNA, VICE CHAIRMAN
HON'BLE MP. O.F, ZHARMA, ACDMINISTFATIVE MEMEER -

For the Applicant : «e. Mr. R.N. Mathur

For P egpondent No.2 «.. Mr. B.N. Purchit

For Regpondent No.l ... None |
ORDER

PERP HOM'BLE MP, GOPAL FRISE HA, VICE CHAIRMAN

Applicant, H.C. Pandz, has filed this application u/s 19 of the

Administrative Tribunals Ack, 1985, challengying khe memorandun dated 29.1.94,
at Ann.A-1l, by which disciplinary procezdings were 1u1t11t~3 ajainst him. A

direction was alsc sought to the s
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fzck that the State uuvcrnman nay be
Jirected not to conduct dizciplinary rprocesdings ajainst the applicant till
the question of Jjurisdizoion/competsncs to izaue the charge-shest Ly the
State Goverrmenc is Jdzcided by the Govermnment of India. ft wasg also prayed
that respondsnt Mo.2 ke directed to refer the guestion of Jjuriadiction for

decigion ko the Govermmsnt of India. He has alac scught a medification in
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ths order of the Stats UchLﬁﬁhnt revoling suspension.

2. We have heard Mr. F.N. Matlhor, counsel for the azplicant, and Mr. B.N.
Purchit, 2ounsel for respondsnt No.2. ons iz preassnt for respondsnt No.l.

. Ka
3. The l=zarn=d ccunasl for the app1 cant, Jduring ths coarse of arguments,

tatzsd thak ths derartmencal procssdings against the applicant have
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already kbesn concluded and the applicant has besn exonetated of all the
charges framsl adainst him. In view of this fact, the preseznt 0A has become

infructuous. In the resulib, Ethis 0A iz Jdismiszed with no order as to costs.
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